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8. ORDER DAI'ED 20.,12.1999.

Counsel for both sides present.
Me.A. 785 of 1999 is not pressed and it is
accordingly dismissed.

As rejuested by ccunsel, this
MA No0.836/99 is taken up alongwith the Criginal
Application No.195/99 .Heard both sides.The
Criginal Application N0.195/99 has been filed
for quééhing the order of transfer of applicant
from Sambalpur to Kantabanjhi.It is submitted
by learned counsel for aspplicant and also
agreed by learned Additional Standing Counsel
for the Department that the order has simnce
been recalled.Hence the Criginal Application has
become infructuous.

In this MA No.836/99 the original
applicant prays for issue of a direction to the
Respondent No .3 to consider his repres=ntation
dated 25.11.1999 under Annexure-12 for posting
of the applicané in the Persomnel or Elect,
Department .5ince the CA has become infructuous,
this prayer in this MA can not be considered
being a separate cause of action.5o this MA

is disposed of accordingly.
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